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BEFORE THE HON'BLE NATIONAL GREEN TRIBuN 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 329 OF 2024 

IN THE MATTER OF: 

RAJENDRA TY AGI 

VERSUS 

UNION OF INDIA & ORS. . . . RESPONDENT(S) 

AFFIDAVIT IN REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF 
RESPONDENT NO.lS · (NEW OKHLA INDUSTRIAL DEVELOPMENT 
AUTHORITY) 

I, Ramesh Kumar Sharma aged about 32 years, son of Sh. Panna Lal Sharma, having office 

at New Okhla Industrial Development Authority, Main Administrative Office, Sector 6, 

Gautam Budh Nagar, Uttar Pradesh-201301 , do hereby solemnly affirm and state as follows: 

1. That I am presently serving as the Manager(Civil) of New Okhla Industrial Development 

Authority ('NOIDA/ Respondent No. 15') and I am well conversant with the facts and 

circumstances of the captioned case having perused the records pertaining to case 

available and maintained by NOIDA. I am authorised to swear the present affidavit on 

behalf ofNOIDA and competent to make the present affidavit. 

2. I say that nothing contained in this reply should be deemed to have been admitted unless 

the same is expressly admitted herein. As such, I crave liberty of this Hon'ble Tribunal to 

file a detailed paragraph-wise response to the captioned matter at an appropriate stage or 

as and when directed by this Hon'ble Tribunal. 

3. I say that the present reply is being filed in pursuance of the directions passed by this 

Hon'ble Tribunal vide order dated 09.12.2024 wherein NOIDA entered appearance for 

/;(~~:~he first time. The facts occasioning the impleadment of NOIDA were recorded vide 

/.S);/ ,,.:>· -;~~V~P\Ier dated 27.09.2024 passed by this Hon'ble Tribunal, as it considered the attendant 

:. ~ ( ;d'~'~~,~ ) ~jts and circumstances coupled with the reliefs sought by the Shri Rajendra Tyagi \ "\·' \ ~~h ,~· ',:r::..., l 
~\G;":::·"·~~-;~~~:: ) 1Applicant') in the captioned matter and deemed it fit to implead NO IDA as a necessary 

,~ ~/ r" -:,/ party for just and proper decision making of the environmental questions involved 
~ 

therein.Accordingly, NOIDA entered appearance in the captioned matter only on 

09.12.2024 and sought time to file its response to the captioned matter. 

1972



4. I say that by way of the Original Application (' Application') filed by the Applicant, it

has erroneously alleged that NOIDA has failed to address or take appropriate action

against the illegal and unauthorized construction activities within its territorial

jurisdiction. The Applicant has misdirected itself in asserting that such acts have resulted

in significant environmental degradation including air and water pollution in the nearby

villages falling under the territorial limits of the NOIDA.

5. I say that at the outset, the contents of the Original Application are ripe with falsities and

is a deliberate attempt to misuse and abuse the process of law. The Applicant has made

false statements in the Original Application in a vile attempt to mislead this Hon'ble

Tribunal and deserves no indulgence as the Applicant is only indulging in fanciful

litigation at the cost of this Hon'ble Tribunal's precious time and effort. The contents of

the Original Application are baseless, unsubstantiated and fall out of thin air.

6. I say that NOIDA has been sincerely and dutifully undertaking its role and

responsibilities for initiating action against the illegal and unauthorized construction

from time to time and there is no element of lapse which can be attributed to NOIDA. I

state that NOIDA been diligent and acted with reasonable alacrity in initiating necessary

actions against any form of illegal construction to the extent that the same falls within the

territorial limits of NOIDA.

7. I say that in terms of paragraph no. 5 of the Original Application, the Applicant has

baldly alleged that illegal and unauthorized constructions are being carried out in various

villages within NOIDA viz., Sorkha, Sarfabad, GarhiChowkhandi, ParthlaKhanjarpur,

Behlolpur, Salarpur, Sultanpur, Raipur, Gejha, Naya Gaon, Shahdara, Ilahabaas,

Bhangel, Momnathalpur, Tilwara, Kondli, and Badauli. It is further alleged that the

settlements in these unauthorized colonies lack proper sewerage systems and discharge

waste onto roads, fannland, or irrigation canals, thereby contributing to environmental

pollution. In response thereto, I state that the Applicant has completely misdirected itself

in naming the concerned villages without adducing any documentary evidence in support

/4. R 
t, thereof. As such, the said assertions fall out of thin air and are a figment of the

;: .... ri;>-��) {:.(� plicant's imagination. The Applicant has relied on certain geo-tagged photographs

f <: ( .. , �1
i

,\���� ortedly depicting illegal and unauthorized constructions in the villages of NOIDA 
' ..,oc. l :� . rfi•-

\ 'o \�:�::\"' 
C 

Greater NOIDA, 
_
however, none of the said photographs reveals any illegal and 

Oi""r cf< authonzed construct10n w1thm the temtory of NOIDA.
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8. I state that most of the villages where the Applicant alleges illegal construction activities

are located adjacent to the Hindon River, which is the border ofNOIDA. It is pertinent to

highlight that NOIDA has been actively conducting campaigns to address illegal and

unauthorized constructions in the designated flood plain areas of the Hindon and

Yamuna rivers. To effectuate and efficiently implement the same, an action plan was

formulated by a joint team comprising the Irrigation Department, Police Department, and

NOIDA, pursuant to which large parcels of land were made free from all sort of illegal

constructions. The letter dated 21.11.2022 issued by NOIDA evinces that it has

undertaken actions against illegal constructions in the flood plains area of the Y amuna

and Hindon rivers and that such actions have been consistently and continuously been

undertaken by NOIDA. A copy of letter dated 21.11_.2022 is annexed herewith and

marked as Annexure R-15/1.

9. I say that NO IDA, with the consistent support and cooperation of the Police Department,

has undertaken continuous and sustained actions against unauthorized and illegal

constructions within the flood plain areas of villages Kondali, Monnathan, Tilwara, and

Badauli. In this regard, NOIDA vide letter dated 24.11.2022 had sought the aid and

assistance of the local Police department for undertaking the necessary demolition drives.

Notably, NOIDA also conducted demolition and enforcement drives on multiple

occasions such as 16.10.2023, 30.11.2022, 01.06.2022, 22.03.2022 and 05.08.2021.

These actions reflect NOIDA's sincere, proactive approach and commitment to

addressing such violations and maintaining compliance with the applicable regulations in

these areas. A copy of letter dated 24.11.2022 sent to Police Department for assisting

NOIDA in the demolition campaign are annexed herewith and marked as Annexure R-

15/2 . A copy of the images taken on 30.11.2022, 01.06.2022, 22.03.2022 and

05.08.2021 showing the action against the illegal constructions in the said villages is

annexed herewith and marked as Annexure R-15/3 (Colly).

10. In continuation of NOIDA's commitment to ensure that no illegal and unauthorised

building and construction is taking place within its territory, NOIDA once again

conducted another demolition campaign of such constructions on 16.10.2023 wherein a

.1 ��J:
L
r�'it:. ge area of land occupied by illegal occupants was demolished and cleared. Such

f :i,, ·_�/ , .\c.
G
, :<_)-,W\rA �e\mine and legitimate actions undertaken by NOIDA solely in public interest and 

"' ·:'""' I i"��I 

·J•· ·� ! :tt�ltB \ �-\:ta\� � 

•�) \ , i�\�•& • :w' fare were widely reported and circulated by various media sources thrg�gh their
\ ... "'\ �-�';)- /.-
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respective newspapers. A copy of geo-tagged images dated 16.10.2023 are annexed 

herewith and marked as Arinexure R-15/4 (Colly). A copy of newspaper reports are 
annexed herewith and marked as Annexure R-15/5 (Colly).

11. I state that in August 2024, it was brought to NOIDA's notice that some illegal

construction of farmhouses is being undertaken in the notified flood plain area of village
KondliBangar. Upon identifying the unauthorized activity, NOIDA promptly intimated

the same to the Police Department and decided that the demolition action shall be taken

against the same which was scheduled for 27.09.2024. A copy of NOIDA's letter dated

13.09.2024 issued to the Police Department is annexed as Annexure R-15/6.

12. I say that it was brought to the notice of NOIDA that some illegal and unauthorised

constructions have been taking place in villages namely Salarpur, Gheja, Shardra and
Bhangel. Accordingly, NOIDA has undertaken several actions against such unauthorised
and illegal constructions including registration of First Information Reports ('FIRs'),
publication of Public Notices in largely circulated newspapers such as the Hindu and

Hindustan to sensitize the general public to not purchase any land in such villages owing
to constant demolition and enforcement drives against such illegal constructions. NOIDA

had also undertaken demolition drives in the abovementioned villages on several
occasions that is demonstrable through the detailed action report prepared for villages
namely Salarpur, Gheja, Shardra and Bhangel. A copy of the detailed action report for
the villages Salarpur, Gheja, Shardra and Bhangel is annexed herewith and marked as
Annexure R-15/7 (Colly).

13. Isay that NOIDA has also taken note of the fact that there have been some illegal

construction activities being taken up in the surrounding flood plain area of village

Raipur MajraSadarpur and Sultanpur that is evinced from the photographs taken on
08.06.2022, 11.06.2022, 16.06.2022 and 17.10.2023. It is appropriate to mention that
these villages are close to the flood plain area of Y amuna river. It is stated that NO IDA
has issued several demolition notices against the illegal construction in the said area on
22.02.2024, 13.06.2024 and 01.09.2023 respectively and demolition actions are being

�-:::;-;-;-::.,, 
taken against the same. A copy of the images taken on date 08.06.2022, 11.06.2022,

/���.;£.��)�6.06.2022 and 17.10.2023 showing the action taken on illegal constructions in village 
/ -�·�=,. / ' "';·r \ 
I;;:.- lr:..."'-,,\$::a;

�
·::-''?\1 -)µ\ the said villages Raipur MajraSadarpur and Sultanpur are annexed herewith and
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) ;�;Jrked as Annexure R-15/8 (Colly). A copy of demolition notices against illegal 
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/ 

construction in the flood plain area dated 22.02.2024, 13.06.2024 and 01.09.2023 1s 

annexed herewith and marked as Annexure R-15/9 (Colly).

14. Similarly NOIDA, with the help of the concerned local Police force has been carrying

out regular demolition action against the encroachment, unauthorised and illegal

construction in village Ilahabas. A copy of images taken on 13.02.2024 showing the

action taken on illegal constructions in village Ilahabas are annexed herewith and marked

as Annexure R-15/10 (Colly).

15. I say that insofar as the flood plain area of village GhariChowkandi is concerned, it is

stated that the same have been inhabited since many years and there is no illegal or

unauthorized construction in the said area. The same has been affirmed by the Senior

Manager of Work Circle - 5, NOIDA vide letter dated 05.12.2024. Vide letter of even

date, the Senior Manager of Work Circle- 4, NOIDA has affirmed that village Bhelapur

does not possess any illegal or unauthorized construction. A copy of the letter dated

05.12.2024 issued by the Senior Manager of Work Circle - 5, NOIDA is annexed

herewith and marked as Annexure R-15/11. A copy of the letter dated 05.12.2024 issued

by the Senior Manager of Work Circle - 4, NOIDA is annexed herewith and marked as

Annexure R-15/12. 

16. I say that with respect to village SorkhaZahihabad, regular demolition actions have

regularly been undertaken by NOIDA with the help of the local Police that is

demonstrable through demolition drives that were held in SorkhaZahihabad fixed for

19.01.2024, 23.02.2024 and 23.07.2024. However, due to non-availability of the

requisite Police force, the said demolition drive could not been held. A copy of letters

issued to the police department are annexed herewith and marked as Annexure R-15/13

(Colly). 

17. I say that insofar as village Parthala is concerned, it has been affirmed by the Senior

Manager, Work Circle - 6, NOIDA that only an old colony is existing at this point in

time and no new construction is being undertaken. Vide letter of even date, the Senior

Manager, Work Circle - 6, NOIDA has further stated that Safarabad does not fall under

.�;::::=[:7�}�e,pood plain area. A copy of the letter dated 06.12.2024 issued by the Senior Manager, 

/4�;; ..... :.:-,..:: .. �&-��-�ircle - 6, NOIDA is annexed herewith and marked as Annexure R-15/14.
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18. I say that NOIDA has continuously undertaken necessary action and requisite steps

against all types of illegal and unauthorized construction and building activities by

unscrupulous individuals which falls within the territorial jurisdiction of NOIDA. It is

further stated that NOIDA undertakes to continue taking such necessary and appropriate

actions against such illegal activities, unauthorised and illegal construction within its

territorial limits and will abide by any directions that may be passed by this Hon'ble

Tribunal.

19. I say that NOIDA has already taken and continues to take remedial steps for illegal and

unauthorized constrictions which falls within its territorial jurisdiction, thereby

addressing all the grievances raised by the Applicant. As such, the Original Application

deserves no indulgence from this Hon'ble Tribunal and it is prayed that the same may be

disposed of by taking into account the aforementioned information and actions taken by

NOIDA.

VERIFICATION 

Verified at Gautam Budh Nagar on 26.03.2025 that the factual contents of this Reply 

Affidavit are true and correct to my knowledge as derived from the records of the case and 

nothing stated therein is false and nothing material has been concealed there from. The last 

paragraph is prayer to this Hon'ble Tribunal. 

ATTEED 

Rajpal Singh Na.gar 
Notary Public Nolda 

Gautambudh Nagar (U.P.) 
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Outlook

O.A. No. 329 OF 2024 _ Rajendra Tyagi vs Union of India & Ors, NGT, New Delhi.

From Ashwin Raj Jaiswal <ashwin@pslchambers.com>
Date Wed 26/03/2025 19:06
To akashvashishtha.official@gmail.com <akashvashishtha.official@gmail.com>; bhanwar09jadon@gmail.com

<bhanwar09jadon@gmail.com>; bhanwar09@gmail.com <bhanwar09@gmail.com>; anupam@jsalaw.com
<anupam@jsalaw.com>; gigicgeorge.adv42@yahoo.in <gigicgeorge.adv42@yahoo.in>;
gigicgeorge.adv42@yahoo.com <gigicgeorge.adv42@yahoo.com>; srinivas@svlawchambers.in
<srinivas@svlawchambers.in>; pradeepmisra@yahoo.com <pradeepmisra@yahoo.com>;
kshaygoswami0512@gmail.com <kshaygoswami0512@gmail.com>

Cc Deepesh Raj <Deepesh@pslchambers.com>; Rohan Gulati <rohan@pslchambers.com>

Sir,

Under instruction of  and on behalf  of  our client NOIDA, we hereby serve you the reply affidavit to the Original
Application filed by the Applicant in the above-captioned matter pending before Hon’ble National Green Tribunal,
Principal Bench, New Delhi.

Link to access the petition is as follows:   Reply Affidavit on behalf of Noida Authority _ R15.pdf

Kindly be advised that the present service may be deemed as an advance service of  the reply affidavit.

Best Regards,
Ashvin Raj Jaiswal
Associate

Direct: +91 11 4999 1260 | Board: +91 11 4999 1250 | Mobile: +91 8299 595 472
Office: A-220, Defence Colony, New Delhi, India – 110 024 
Email: ashwin@pslchambers.com | My LinkedIn 
Website: www.pslchambers.com | About PSL | PSL LinkedIn 

Legal 500  – Winner – Dispute Resolution – Arbitration Firm of  the Year [2024]; Tier 1 in Dispute Resolution:
Arbitration [2024, 2023, 2022, 2021, 2020] 
Benchmark Litigation  – Ranked in International Arbitration, Construction, Commercial and Transactions,
Insolvency and Government and Regulatory [2024, 2022, 2021, 2020, 2019, 2018]; 
AsiaLaw  – Recommended Firm in Dispute Resolution, Insolvency and Bankruptcy and Construction [2023, 2022,
2021, 2020] 
India Business Law Journal – Winner – Indian Law Firm Awards in Arbitration and ADR [2022]
IFLR1000 – Notable Firm in Insolvency & Bankruptcy [2022, 2021] 
Asia Legal Business – Ranked as Arbitration Law Firm of  the Year and Dispute Resolution Boutique Law Firm of
the Year [2024]; 
Expert Guides, Asia Pacific - Arbitration Expert [2020, 2021] 
Forbes India – Tier 1 Tier in Arbitration & Insolvency [2021] 

Strictly Confidential - Attorney-Client Privileged Communication 
The contents of  this email (including any attachments) are confidential and privileged and only intended for the
recipient(s) addressed above. If  you received this email by error, please notify the sender immediately and destroy it
(and all attachments) without reading, storing and/or disseminating any of  its contents (in any form) to any person.
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